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INTRODUCTION

1, the Chairman of Estimates Committee having been authorised
by the Committee to submit the Report on their behalf, present this
Thirty-seventh Report on the Ministry of Finance, Department of
Economic Affairs—Revision of form and contents of the Demands
for Grants.

2. The Committee took evidence of the representatives of Minis-
try of Finance on 28 July and 12 August, 1986, The Committee wish
to express their thanks to the Secretary, Ministry of Finance and
other officers for placing before them the material and information
and giving evidence before the Committee.

3. The Report was considered and adopted by the Committee on
1 December, 1986.

4, For facility of reference the recommendations/observations of
the Committee have been printed in thick type in the body of the
Report and have also been reproduced in a consolidated form in the
Appendix to the Report,

4

New DELHI; CHANDRA TRIPATHI
December 2, 1986 | Chairman,
Agrahayana 11, 1908 (S) Estimates Committee,

)



REPORT i

1. The Ministry of Finance, Department of Economic Affairs
(Budget Division) sent the following Note vide their D.O. No.
F.1(19)-B(AC) |86, dated 23 June, 1986 containing their proposals
regarding Revision of form and contents of the Demands for Grants,
for congideration and approval of the Estimates Committee: —

‘The Bstimates Committee in their 24th Report (Fifth Lok
Sabha) had last dealt with the question of a major revi-
gion of the form and contents of the Demands for Grants,
The Demands are at present presented in two parts. Parts
I & IT of the Demands for Grants are presented along with
the Budget and the Finance Bill and Part III of the De-
mands or the Detailed Demands for Grants are presented
a week of two before they are taken up for diseussion in

1 Lok Sabha.

2 Part I shows the service for which the Demands or Appro-
priation ig intehded and also the totals of voted and
charged expenditure under Revenue and Capital Sections
(as well as the total thereof) included in the Demands.
These are carried over to the Appropriation Bill to be
passed: by the Parliament, )

3. Part II shows the distribution of the total provision by
Major and Minor Heads of Accounts with further break-
up where the provision for any activity|scheme|program-

y  melorganisation is Rs. 10 lakhs or more. The provisions
are shown separately for Plan and non-Plan. An amme.
xure is attached to these Demands indicating details of
ftems of “New Service” for which provision is included in
the Budget for the ensuing year. “Notes on Demands” in
the beginning of Part II of the Demands for Grants explain
in brief the objectives of the Ministry|DepartmentiSer-
vice, targets and achievements in respect of major pro-
grammes and also broad reasons for the wvariations
between the Budget Estimates and Revised Estimates of
the Current year as well as the Revised Estimates of the
current year and Budget Estimates of the following vear.

4. Part III of the Demands for Grants (also known as Detaiied
Demands for Grants) shows further break-up by objects



2 W

of expenditure where provision for programmes/organi-

. satiohs exceed Rs. 10 lakhs. It also exhibits provisions
for programmes or activities or schemes or organisations
tor which the provisions is Rs. 1 lakh or more indivi-
dually. These also show the actual expenditure by sub-
heads during the previous year separately for Plan and
non-Plan,

5. In a number of cases generally Part III of the Demands
repeats the details already given in Part II and in some
cases further break-up is given. The result is both Part
II and Part III of the Demands for Grants are very bulky
volumes allowing very little time to Members of Parlia-
ment to go through the mass of details to enable them to
have a meaningful partxclpatlon in the discussion on the
General Budget.

6. The Notes on Demands attached to Part II of the Demands
for Grants, in addition to giving details of the functions
of the Ministries/Departments as well as explanation for
variations between the provisions in the Budget Estimates
and Revised Estimates of the current year as well as the
Revised Estimates of the current year and Budget esti-
mates of the next year, furnish also details of various
projects under the control of the Ministry as well as pro-
visions therefor, progress etc. These details, viz. project-
wise details of targets fixed, estimates/approved cost,
actual expenditure, physical targets achieved, explanations
for variations between targets and achievements both in
terms of physical targets as well as cost of the project, are
also furnished in the Performance Budget presented to
parliament by each Ministry/Department along with their
Detailed Demands for Grants. Thus the Notes on De-
mands included in Part II of the Demands repeat details
which are given in other more detailed documents pre-
sented to Parliament separately.

7. The following statements are at present attached to the
Detailed Demands for Grants:— :

(i) Statement giving summary of provisions for establish-
ment charges (both non-Plan and Plan) for the current
Budget and Revised in the ensuing Budget.
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(ii) Provisions in the ensuing Budget for subsidy in lieu of
interest on loans by the Central Government including
token provisions for concessional rate of interest to-

+ gether with particulars and nature of the subsidy or
concession,

(iii) Statement showing particulars of provision in the ensu-
 ing Budget exceeding Rs. 1 lakh each for transfer or
gift of (Government property to non-Government bodies.

(iv) Statement showing details of important non-Plan pro-
visions in the ensuing Budget for Rs. 5 lakhs or more.

(v) Statement showing details of provisions in the ensuing
Budget for Grants-in-Aid to non-Government bodies.

(vi) Works Annexure indicating details of works costing
Rs. 10 lakhs or more individually.

(vii) Statement showing revised cost estimates of projects
of Public Sector Undertakings and Departmental
| Undertakings.

(viii) Statement showing Plan-Budget link indicating plan
schemes as well as the details of items in the Demands
for Grants where provision has been made for those

+  schemes. .

8. While the Budget Division of the Ministry of Finance is
responsible for the preparation of the Budget as well as
Part T and II of the Demands for Grants, the responsi-
bility for preparation and Presentation to Parlia-
ment of Detailed Demands for Grants rests with the res-
pective Ministries/Departments except in the case of
Departments like Lok Sabha, Rajya Sabha, President’s
Secretariat etc. where the Detailed Demands are pre-

« pared by the Budget Division of the Ministry of Finance.

9. After the form of these documents and manner of presen-
tation was considered by the Estimates Committee
twelve years ago, certain major reforms have been intro-
duced in Central Government Department in the fleld of

y financial administration. For effective implementation
of programmes there has been a steady and substantial
devolution of financial powers to the Ministries/Depart-
ments and each of them now has a Financial Adviser of
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the rank of Joint Secretary (Additional Secretdry in
major Ministries), In 1976, the Comptroller and Auditor
General of India was relieved of the responsibility for
the maintenance of accounts of Central Civil departments
(except pension payments) and this was entrusted to an
accounting set-up established under each Ministry/De-

\ partment with an apex body (Controller General of
Accounts) established under the Ministry of Finance for
overseeing the functioning of the accounts organisations
in various Ministries. Under this set-up there is a Chief
Controller of Accounts (Controller of Accounts for smal-
ler departments) of the rank of a Head of the Depart-
ment, who works under the Financial Adviser of the
Ministry. It ‘is, therefore, appropriate that the structure
of Demands for Grants and the responsibility for their

| presentation should correspond to the responsibilities
entrusted to the Ministries/Departments and to the sup-
porting set-up of officials they now have.

10; The' Demands and other documents prepared by the
Budget Division of the Ministry of Finance as well as
Detailed Demands being prepared by the various Minis-
tries/Departments are being printed at a single Press of
Government of India. The Detailed Demands are taken
up by the Press for printing after the documents of the
Budget Division are printed. This results in delay in
tHe printing of the Detatled Demands for Grants and the
conheécted documents. \

11, In order that the Detailed Demands for Grants: and the
connected” documents are made available to Parliament
earltier thai at present, say, before the 3rd week of March

1 it is' essential that the vohime of printing to be done at
the Budget presentation stage in regard to the Demands
for Grants processed by the Budget Division of the
Ministry of Finance is reduced and at the same time
avoiding as far as possible repetition of the same details
in various documents presented to Parliament. It is.
therefore, proposed to achieve this reduction in the
following manner: —

(1) Part IT of the Demands for Grants which at present go
upto minor and sub-heads will be prepared by major

" heads onlv, as Part II of the Demands for Grants is
essentially intended to facilitate discussion on the
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General Budget and not on the detafled’ provisions for
each Ministry, This will broadly indicate to Parlia-
ment the functions on which Government proposes to
spend the monies which they collect.

This will not in any way affect the information provided {o

i Members of Parliament for participating in the gene-
ral discussion on the Budget as the details of major
programmes included in the current Revised Estimates
as well as in the next Budget are already indicated in
Part A of the speech of the Finance Minister and the
variations between the current BE and current RE as
well as current RE and next BE are explained in the
Plan Budget, scheme wise in the case of Plan provi-
sions, and in the Explanatory Memorandum tfo the
Budget in the case of non-Plan provisions.

(ii) At present the complete Demands in respect of various
Union Territories without legislature are included as
part of the Demands of the Ministry of Home Affairs.
It is proposed to show in the Annual Financial State-
ment (ie. the Budget) only the total receipts and total

expenditure in respect of each Union Territory without
legislature, these figures being reflected in separate
Demands for each of the Union Territories without
legislature where major head«wisé figures will be
shown.

The Detailed Demands in respect of each Union Territory
without legislature will be' prepared separately and
presented by the Minfstry of Héme Affairs' who already
coordinate this work.

(iif) The Notes on Demands presently included in Part II
will be omitted as the performance Budgets adequately
give the relevant informatlon. In respect of Minis-
tries which do not prepare performance Budgets, suit-
able notes will be incorporated in the Detailed Demands
of Grants.

(iv) Considering the fact that the gross demands have in-
creased from Rs. 17,728 crures in 1974-75 to Rs. 2,22,640
crores in 1986-87. it is proposed to furnish all the figures
in the Arnual Financial Statement as well as Part 1
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and Part II of the Demands for Grants in crores of
rupees,

(v) Correspondingly, the figures in Part III of the Demands
will be furnished in lakhs of rupees and not in thou-
sands as is being done at present.

(vi) With a view to reducing the volume of work involved
in the preparation of Part III of the Demands for
Grants the following statements which are furnished
with Part III are proposed to be modified:

(a) Statement giving summary of provisions for estab.
. lishment charges (both non-Plan and Plan),

Instead of giving postewise details in the statement it is
proposed to furnish the details Group-wise i.e. Group
A B C&D. ~

(b) The monetary limit in respect of the statement

showing particulars of provision in the ensuing

Budget for transfer or gift of Government property

to non-government bodies is proposed to be increased
from the present Rs. 1 lakh to Rs. 10 lakhs.

{c) The limit in the statement showing details of impor-
tant non-Plan provisions in the ensuing Budget is
proposed to be increased from the present Rs. 5 lakhs
to Rs. 50 lakhs.

« {(d) In the Works Annexure, the limit for showing
details of works is proposed to be increased from
Rs. 10 lakhs to Rs. 50 lakhs.

12. It is requested that the Estimates Committee may kindly
approve the modification suggested above in the docu-
ments to be presented along with the Budget, as well as
before the commencement of discussion of the Demands
of each Ministry|Department in Parliament. The changes
proposed above will not in any way affect the availability
of information to Members of Parliament to participate
in a meaningful discussion either on the General Budget
or on the Detailed Demands for Grants of individual
Ministries/Department The present pronosals will result
fn speeding up the printing and submission to Parliament
of the Detalled Demands for Grants and the connected
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documents to allow more time to Members of Parliament

for studying these before they are discussed in Parlia-
ment,

Every effort will be made to ensure that as far as possible
one Demand is presented for one Department. Speci-
men Part II of the Demands as they will appear if these
proposals are accepted, are attached* in respect of De-
partment of Coal under the Ministry of Energy, Ministry

+  of Water Resources and Ministry of Welfare along one
set of the existing Part II of the Demands in respect of
these Departments/Ministries. New Service annexures
have not been included in the specimen as no changes
have been proposed in this annexure’

2. The representatives of the Ministry then appeared before the
Committee to clarify certain points arising therefrom.

3. At the outset, explaining the position, the Finance Secretary
stated during evidence:

“First of all, this is a proposal for your consideration and we
+ would naturally be benefited by your suggestions and
comments. Qur objective was to modernise the proce-
dures regarding Budget and speed it up. You will find
that there are two volumes of Demands for Grant; one
is the blue one (Part I & II) and the other is the yellow
one (Part III) and they repeat substantial amount
of information in respect of details. We thought that we
could compress the details in the presentation which is
given along with the main Budget for general discussion,
but it will not affect the availability of information. At
the same time, it will enable us to concentrate attention

+ on more important aspects of the Budget.

Our suggestions are, therefore, that in regard to Part IT of
the Demands for Grants, we restrict the details to the
major heads, but T would like to make a suggestion for
your consideration that if the lack of information
in this document is a problem, we could give &
detailed list of all the major activitles in the explanatory
Memorandum, and a list of New Services could be ap-
pended. That would not be a duplication. In the process
of compression we would be able to reduce the size of
printing of pages by about 500 pages. It will also be easier
to keep the secrecy at the printing press.

*"Not included.
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Secondly, computerisation also requires a little bit of change
in the presentation.”

4. Asked in what manner the changes suggested by the Ministry
will help the Members of Parliament to have a more meaningful
Jparticipation in the discussion on the General Budget; and whether
the deletion of Notes from Part II of Demands for Grants will not
come in the way of a Member of Parliament understanding the
implications of each Demand for Grant, till the Performance Budgets
were made available to them, Finance Secretary stated:

“When we said earlier that a more meaningful discussion
would be possible, it is because the condensed informa-
tion can give you the highlights of different demands,
which will be better than giving the whole mass of
details. I take note of your suggestion. We would sug-
gest that we can bring out a consolidated note on the
highlights of each of the Demands as part of the Expla-
natory Memorandum. As the notes are not very volu-
minous, we will also give you information on new
schemes and new items of expenditure. That will be
usually one page for each demand. As a result of this
process, the Performance Budget wifl not be condensed.
In this way we can have a set of notes on demands for
grants which will not repeat all the details, but will
indicate the broad criteria.”

5. Asked why the Ministry wanted to deprive the Members of
Parliament of the information which was being given under the
existing system as unless Members had the full information in the
beginning of the Budget Session, how could they effectively take
part in the general discussion of the Budget, Finance Secretary
stated:

“I would like to submit that we do not intend to withhold
any information from you. The Demands for Grants are
today_ given in very great detail. In fact, in the mass of
those details, the highlights are lost. The main notes
which are not very voluminous will be brought together
and also the principal new services will also be covered.
All that we are trying to avoid is the details of each of
these items, which are not really significant. We do not
want to deny any information. At present, in respect
of all items above Rs. 10 lakhs, details are given and in

" both the documents the detailg are there. It is waste of
time and also paper.”
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6. Asked how would the Ministry reflect the Major Head “286”
of Demand No. 23, Department of Coal in Part II of Demands for
Grants of the Ministry of Energy, representative of the M.i.mstry
stated:

“The Major Head is not only a number, but also a descrip-
v tion. The full description will be Major Head “208"—
Secretariat Economic Services. That is the full major
description and has appeared as such. When we turn to
Major Head “287'—Labour and Employment—like that
the number as well as the description of the Major Head

- will appear.”

9. Explaining about the details of sub-heads et _Finance Sec-
retary stated:

They will be in Part III.....In Part III, all the information
given in Part II is contained in some cases, more detail

¢+ is glven.”

8. It was pointed out that the reasons given by Ministry of Fin-
ance were not very convincing as all these years, a system had been-
followed and suddenly the Ministry said that due to inadequacy of
printing Press or to save some stationery, the volume had to be
reduced. It thus appeared that the Ministry was trying to conceal
something. The Finance Secretary, thereupon, clarified:

“That is not the intention, because the document in Part IIl
contains all information. The volume of information has
grown so much that we are not able to adhere to the time
schedule.

Now about having another Press. The confidentiality pro-
blem has become very serious. You can visit our Press;
we can then explain our difficulties, To carry one set of
papers from one Press to another will put strain on con-
fidentiality.”

9. He added:

“In order to make computerisation possible, we have to make
these changes. But we find that unless we make these
changes, we will not be able to do computerisation easily,
and I leave it to the judgement of the Committee.”
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10. Representatives of the Ministry further clarified that:

“Part III (Detailed Demands) and the Performance Budget
are now being presented later, because we cannot pro-

) duce everything together. Once we reduce the volume,
then we will be able to present part III earlier, but not
on the budget day.”

11. The Finance Secretary further added:

“We have a system of Parts I and II being presented at the
time of the Budget and Part III separately. That itself
will be right because the Press is not able to manage the

+ volumes, If we modernise the Press we will be able to
handle more volumes. As long as the present system is
there, with the pressure on the Press being what it is
this cannot be helped.” |

12. Keeping in view that there was a great deal of difference
between Part II and Part IIl in the matter of detailed information
and statistics, etc. and to know the saving in volume of printing by
omission of duplication of details appearing in Parts II and III, the
Committee desired that the Ministry should furnish specimen of
the proposed revised Part II and of the Notes to Demands for

Grants so that it could examine them and come to a correct con-
clusion.

v 13. Finance Secretary replied:

“We will show you Part II in a new sample for two Minis-
tries.”

14, After a few days, the Ministry furnished to the Committee
specimen of the abridged Part II of the Demands for Grants in
respect of Departments of Coal, Power and Non-conventional
Energy sources under the Ministry of Energy (Appendix I) in the
form in which they were proposed to be presented and also of the
abridged form of Notes on Demands for Grants (Appendix II).

15. During evidence elucidating the proposals further the repre-
sentative of the Ministry stated:—

“The proposals are that the demands for grants which are
being presented as part of the Budget are now split into
two separate volumes broadly. The first volume contains
condensed information and is presented on the budget

. day immediately after the Finance Minister's budget
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speech. The second volume contains the detailed de-
mands for grants and is presented by the various Minis-
tries subsequently. There is a considerable amount of
duplication of information between tne first volume pre-
sented on the budget day and the second volume presented
subsequently., With the increase in the volume
of expenditures these documents have become quite
bulky. So, we thought that we would somewhat stream-
line the arrangement and present on the budget day only
the information on some broad heads of accounts or ma-

1 jor heads of accounts which is also given in the annual
financial statement. All the details are contained in the
detailed demands for grants presented by the Ministries.
Quite a lot of information is now being furnished to the
Members to enable them to have a detailed discussion
on the demands of various Ministries,

Our attempt is to focus attention on broader issues while
presenting the demands for grants on the budget day.
The increase in volume has its own administrative and
security problems. The other aspect which we are con-
scious of is that because of the large volume of docu-
ments presented on the budget day there is an extra-
ordinary delay in the presentation of the detailed demands
for grants. The press capacity being limited, it is not
vossible to advance its presentation which the Members
very much desire. It will be of great use if we simplify
the documents which are to be presented on the budget
day.” 7

» 16. Finance Secretary added:
“At the time of genera] discussion the focus is on the broad
allocation of total resources as between Plan and non-
Plan. The discussion on the individual programmes and
’ schemes will be when the Demands of the individual
Ministries are taken up. So far as the availability of
! information is concerned it will be available, Pursuant
to our discussion in the previous sitting we agree that
we will present Notes on Demands in a separate volume
and try to improve its presentation so that we bring to
the notice of Parliament more important schemes and
 programmes. I hope this will certainly improve the
availability of information to the Members of Parliament
at the time of discussion.”

3637 LS—2.

-
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17. Asked at what stage the Notes on Demands will be made
available, Finance Secretary stated:

“These will be available along with the Budget.”

18. The Committee note that some detailed information contained
in Part II of the Demands for Grants, which are made available to
Members with the Budget on the day of presentation, is repeated in
Part III of the Demeands (Detailed) for Grants, which are laid on the
Table of the House by different Ministries at later dates. The Com-
mittee also note that the Ministry of Finance desires to reduce the
volume of Part II of Demands by deleting information of repetitive
nature, 50 as to reduce the load of printing and make available Part
III of Demands earlier than as at present.

19. In view of the categorical assurance of the Finance
Secretary during evidence that no information is intended
to be withheld from the Parliament, the Committee accept the pro-
posal of the Ministry that the Part II of the Demands of Grants be
presented by Major Heads in the format as shown in the specimen
furnished by the Ministry (Appendix I). The Committee also agreed
that the Demands for Grants of all the Ministries be brought out in
a single volume and made available to Members of Parliament along
with the Budget papers on the day of presentation of the Budget.

20. It was pointed out during evidence that in the specimen of
Demands (Appendix I) relating to the Department of Coal the
total voted figure under Revenue had been given in crores of rupees
wiz, Rs, 14858 crores but earlier it used to be given in thousands of
rupees viz. Rs. 148,58 24 thousands. The representative of the Minis-
try stated in this regard:

“We will round it up to the Wearest lakh.”

21. Asked what was the objection if the figure was shown in
thousand of rupees, the representative of the Ministry stated:

“In this, the Ministry cannot spend more than Rs. 148.58 cro-

* res. If you want something more, we will have to round

up to the next digit. All our estimates will be in lakhs.
'That difficulty would not arise.”

Finance Secretary added:

“Our total Budget is Rs. 55,000 crores. Some rounding up is
inevitable. Your point is valid. We may round up down-
wards and upwards also..... At present we are rounding
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off to thousands. In future, we will round off to lakhs. It
will be one and the same.”

22. Asked if figures wcre going to be rounded off to lakhs of
rupees how would the Members know as to what part of the exact
amount they were voting for, the representative of the Ministry

explained:—

“If there are 100 Demands, on statistical average in 50 De-
mands we round off upwards and in the remaining 50, we
do it downwards. At the most there will be an additional
sanction in the Appropriation Act for another 50 lakhs.”

23. Asked why could not the exact amount be mentioneq in the
Demands for Grants by having two more decimal points viz. Rs.
148.5024 crores, Finance Secretary stated:

“I would submit for your kind consideration, it is there. But,
if the House feels that we shall continue to have thousand
or even lower amount, we will do it, as you like. The core
of this is that the experts. have advised that the computers
would be better utilised if you have less digits.”

24, The Committee feel that the proposal of the Ministry to indi-
cate the amounts of Demands for Grants “in crores of rupees”, as
against “in thousands of rupees”’ as at present, will not serve any ad-
ditional purpose. The Committee, therefore, desire that the estimates
in the Demands for Grants, Part II as also in the Part III should
continue to be given “in thousands of rupees”’ as per the practice
hitherto. In case these are to be shown “in crores of rupees”, these
should be rounded off upto four decimal places and not upto two de-
cimal places so that the figures are available in thousand of rupees.

25. The representative of the Ministry was asked whether he was
aware that the details given in Notes to Part II of the Demands for
‘Grants and those on the performance Budget were in many cases
different in nature and to what exent the Performance Budget will
serve the purpose of the Notes given in Part II of Demands for Grants
(which were proposed to be omitted) particularly when copies of
Performance Budget were supplied to Members many days after the
Part 1T of the Demands. The representative of the Ministrv stated in
this regard:

“As I was explaining that in the light of the discussions, we
have now agreed to give Notes on Demands.”
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26. With regard to making available the Performance Budgets of
various Ministries early the representative of the Ministry stated:

“.....we wil] give it at an earlier stage.-...... the present ar-
rangement is that the Performance Budgets are presented
by the individual Ministries and they are supposed to pre-
sent them at least a week in advance of the date fixed for
the discussion of that Ministry. Because of this cumulative
delay in the printing of the document, it is certainly held
up. Our proposal will certainly lighten the work. We do
hope to advance the presentation by two weeks.”

27. The Committee were then informed that during the 1986-87
Budget, the Demands for Grants.of the Ministry of Energy came up
for discussion from 3rd April, 1986 and Part III of the Demands for
Grants in respect of the Ministry were laid on the Table of the House
only on 1st April, 1986. Similarly the Performance Budgets in respect
of the Ministry were made available to members on 1st and 2nd
April, 19886,

' 28. In this regard the following recommendation of the Committee
1972-73, in regard to laying of Part III of the Demands for Grants,
contained in their Twenty-fourth Report, presented to Lok Sabha
on the 4th December, 1972, was also brought to the notice of the
Committee:—

“8.5. The Committee appreciate the Government’s proposal to
formally lay Part III of Demands on the Table of the
House. As already observed, this Part of the Demands
which is going to be made comprehensive by inclusion of
detailed information, should be laid on the Table of the
House well in advance of the date of discussion fixed for
the Demands. The Committee consider that Part III of the
Demands should be presented at least fifteen days in ad-
vance of the consideration in the House so that Members
have sufficient time to examine its contents in detail. The
Committee take note of the difficulties expressed by the
representatives of Government in making this Part of the
Demands available two weeks in advance for the next
year ie., 1973-74, but they have been assured that all pro-
cedural and administrative details would be got over the
presentation of Demands for the following year le.
1974.75.% o '

29. Asked whether Government had considered the feasibility of
expanding the capacity of the Press of Government of India to
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avoid delay in getting the Budget Papers printed in time, the repre-
:sentative of the Ministry stated:

“Since printing of Budget documents being somewhat seasonal,
it would not be worthwhile to expand the capacity of the
press. But we will try to overcome the problem and try
to present all the Demands for Grants early.”

30. Finance Secretary added:

“Under the new set up, definitely there will be relief in the
press and there will be speed up in the work.”

31. As already pointed out in their 24th Report 1972-73, the Com-
inittee attach great importance to the Notes on Demands for Grants
which are presently attached to Part II of the Demands for Grants.
It is these Notes which enable Members of Parliament to understand
the objective underlying the expenditure, It is, theyefore, of utmogt
importance that these Notes on important projects and Schemes which
bring out all significant aspects should not be omitted on the plea that
some of the details contained therein are also fuynished il_l_t-hel Per-
formance Budget made available to Members. The Committee re-
commend that the detailed Notes on the Demands for Grants in the
form hitherto given in respect of all the Ministries (apd nat in, the
abridged form as in Appendix II) be continued to be brought out.

32. However, in view of the fact that the Ministry of Finance will
now bring out Part II of the Demands for Grants by ‘Major Heads in
respect of all the Ministries in a separate volume, the Committee have
no objection if the Notes are detached from Part IT of the Demands
for Grants and supplied as a separate volume alongwith the Budget
papers to be made available on the day of presentation of the Budget.

33. The Committee further recommend that the Detailed

Demands for Grants (i.e. Part ITT) in respect of a Ministry should he
la'd on the Table of the Honse at least fifteén days before the date
on which the Demands in respect of the Ministry are to come up
for discnssion in the House, and the Performance Budget in respect
of Ministries which have development activities, should he supplied
to the Members of Parliament at least fifteen days before the date on
which discussion on the relevant Demands is taken up in the House.

34. The Ministry have proposed in their Note that with a view to
reducing the volume of work involved in the preparation of Part I
of the Demands for Grants. in the Statement giving Summary of pro-
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visions for Establishment Charges (both non-Plan and Plan) instead
of giving post-wise details, Group-wise (i.e. Group A, B, C and D)
might be given.

35. Asked to state the particular advantages of giving Group-wise
details instead of post-wise details the representative of the Ministry
stated:

“All the posts are now listed in the Schedule. The Fourth Pay
Commission has recommended standardised pay scales. We
propose that against standardised scales of pay we will
indicate the number of posts. I think, that will meet the
Committee’s point.”

36. The Committee recommend that in Part III of the Demands:
for Grants, in the Schedule giving details of provisions for Establish-
ment Charges instead of giving group-wise details, postwise details
in standard scales of pay adopted by the Government on the recom:
mendation of the Fourth Pay Commission, be given.

37. The Ministry have stated in their Note that at present the
complete Demands in respect of various Union territories without
legislature are included as part of the Demands of the Ministry of
Home Affairs, It is proposed to show in the Annual Financial State-
ment (i.e. the Budget) only the tota] receipts and expenditure in res-
pect of each Union territory without legislature, these figures being
reflected in separate Demands for each of the Union territories without
legislature where Major Head-wise figures will be shown.

38. Asked as to where the Major Head-wise figures in respect of
Union territories without legislature will now be indicated and when
that doeument will be in the hands of the Members, the representa-
tive of the Ministry stated:

“What we propose to do in the Annual Financial Statement is
that we will give the estimates of receipts and expenditure
of the Union Government and for Union territories we will
give separately. When the detailed Demands for Grants
of the Home Ministry are presented the detailed Demands
for Grants of the Union territories will also be presented.”
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39. It was pointed out that at present, the issues relating to Union
territories were included in the Home Ministry’s Demand. With the
result the things were not properly understood and the Ministries
concerned avoided their responsibilities. As a result of that, proper
picture of the Union territories was not reflected... Askeq what was
the difficulty in showing the Demands of the Union territories with
the respective Ministries, the representative of the Ministry stated:

“There are two points. When we give the Annual Financial
Statement, under the Head “277”: Education, the expendi-
ture is the expenditure of the Union Government as also of
the Union territories. What we wanted to do is to segre-
gate the expenditure of the Union Government and the
Union territories.”

40. Finance Secretary added:

“The limited proposal here is only that we should segregate the
Union territories’ expenditure from the Union Govern-
ment’s expenditure and show it separately so that you know
exactly what the Government of India’s expenditure by it-

self is”
41. Explaining the position further Secretary (Expenditure) stated:

“There are problems in handling the Union territories Budget
satisfactorily. It is quite true that delays take place in get-
ting the information too. If you show this under ten or
fifteen ministries, you will not have the consolidated picture
of the total expenditure of that Union territory. There are
very considerable advantages in having a nodal Ministry
to deal with the Union territories. This Ministry at pre-

sent is the Home Ministry.

The requirements are referred to the Home Ministry. The
Home Ministry in turn consults the concerned subject
Ministry for expert opinion. This is the advantage which
you cannot throw away. But in the process when we refer
to the Planning Commission and others, there may be de-
lays. The Member of Parliament will get consolidated
picture if it is under the Home Ministry.

[ ] ] L J

Though the Home Ministry consults the subject Ministry, in
actual practice the final sanction is given by the Home
Ministry. We in the Finance Ministry also face problem
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like this. We will see if there is some via media and see
what can be done to meet the suggestion given by the hon.
Member.”

42. The Committee agree to the limited proposal of the Ministry
that in the Annua] Financial Statement, the total receipts and expen-
diture of the Union territories, without legislature, be shown separate-
ly, Union territorywise. They, however, desire that the details in
respect of each Union territory without legislature should be avail-
able separately, Ministry-wise, in the Demands for Grants so that a
clear picture is available about the exact field of responsibility of the
Ministry concerned who should be able to give complete information
to Members when approached, without referring them to the nodal
Ministry.

43. It has been stated by the Ministry in their Note that:

(a) The monetary limit in respect of the statement showing
particulars of provision in ensuing Budget for transfer or
gift of Government property to non-government bodies is
proposed to be increased from the present Rs. 1 lakh fo
Rs. 10 lakhs.

(L) The limit in the statement showing details of important
non-Plan provisions in the ensuing Budget is proposed to
be increased from present Rs. 5 lakhs to Rs. 50 lakhs.

(¢) In the Works Annexure, the limit for showing details of
works is proposed to be increased from Rs. 10 lakhs to
Rs. 50 lakhs.

44. Asked what were the Ministry’s comments if the figures pro-
posed above were increased to (i) 5 lakhs (instead of 10 lakhs) in res-
pect of (a) above and (ai) 25 lakhs (instead of 50 lakhs) in respect
of (b) & (c) above; and how wil] it reflect as far as the volume of
work involved in preparations of Part III of the Demands for Grants
was concerned, the representative of the Ministry stated:

“On first two items we will accept the limit suggested. . ... So
far as Works are concerned, kindly consider whether 50
lakhs is not a very big construction works. In the Works
annexure, we wish to retain at 50 lakhs. In the case of
“Works, we would request you to consider our suggestion.”
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45. The Committee recommend that in Part III of the Demands
for Grants—

(a) the existing monetary limit in respect of the statement
showing particulars of the provisions for transfer or gift
of Government property to non-government bodies be: in-
creased to Rs. 5 lakhs;

(b) the existing limit in the statement showing deétails of im-
portant non-Plan provisions be increased to Rs. 25 lakhs;
and

(¢) the existing limit in the Works Annexure showing deftails
of works be increased to Rs. 50 lakhs.

New DeLnur; CHANDRA TRIPATHI,
December 2, 1986 Chairman,
Agrahayana 11, 1908 (S) Estimates Committee.
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APPENDIX III
Summary of Observations/Recommendations

Sl No. Para No. of Recommendation/Observation
Report

1 2 3

1 18 The Committee note that some detailed

information contained in Part II of the Demands
for Grants, which are made available to Mem-
bers with the Budget on the day of presentation,
is repeated in Part III of the Demands (Detailed)
for Grants, which are laid on the Table of the
House by different Ministries at later dates. The
Committee also note that the Ministry of Fin-
ance desires to reduce the volume of Part II of
Demand by deleting information of repetitive
nature, so as to reduce the load of printing and

‘ make available Part III of Demands earlier than
as at present.

2 19 i In view of the categorical assurance of the
Finance Secretary during evidence that no in-
formation is intended to be withheld from the
Parliament, the Committee accept the proposal
of the Ministry that the Part II of the Demands
of Grants be presented by Major Heads in the
format as shown in the specimen furnished by
the Ministry (Appendix I). The Committee also
agreed that the Demands for Grants of all the
Ministries be brought out in a single volume
and made available to Members of Parliament
along with the Budget papers on the day of pre-
sentation of the Budget,

3 %4 The Committee feel that the proposal of the
Ministry to indicate the amounts of Demands for

34
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Grants “in crores of rupees”, as against “in
thousands of rupees” as at present, will not serve
any additional purpose. The Committee, there-
fore, desire that the estimates in the Demands
for Grants, Part II as also in the Part III should
continue to be given “in thousands of rupees” as
per the practice hitherto. In case these are to be
shown “in crores of rupees”, these should be
rounded off upto four decimal places and not
upto two decimal places so that the figures are
available in thousand of rupees.

As already pointed out in their 24th Report
1972-73, the Committee attach great importance
to the Notes on Demands for Grarts which are
presently attached to Part II of the Demands for
Grants., It is these Notes which enable Members
of Parliament to understand the objective under-
lying the expenditure, It is, therefore, of utmost
importance that these Notes on important pro-
jects and Schemes which bring out all signifi-
cant aspects should not be omitted on the plea
that some of the details contained therein are
also furnished in the Performance Budget made
available to Members, The Committee recom-
mend that the detailed Notes on the Demands
for Grants in the form hitherto given in respect
of all the Ministries (and not in the abridged
form as in Appendix II) be continued to be
brought out.

However, in view of the fact that the Minis.
try of Finance will now bring out Part II of the
Demands for Grants by Major Heads in respect
of all the Ministries in a separate volume, the
Committee have no objection if the Notes are
detached from Part II of the Demands for Grants
and supplied as a separate volume alongwith the
Budget papers to be made available on the day
of presentation of the Budget.

2637 LS—4.
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83 The Committee further recommend that the
Detailed Demands for Grants (i.e. Part III) in
respect of a Ministry should be laid on the
Table of the House atleast fifteen days before the
date on which the Demands in respect of the
Ministry are to come up for discussion in the
House, and the Performance Budget in respect
of Ministries which have developmental activi-
ties, should be supplied to the Members of Par-
liament at least fifteen days before the date on
which discussion on the relevant Demands is
taken up in the House.

38 The Committee recommend that in Part III
of the Demands for Grants, in the Schedule
giving details of provisions for Establishment
Charges, instead of giving groupwise details,
postwise details in standard scales of pay adopted
by the Government on the recommendation of
the Fourth Pay Commission, be given.

42 «  The Committee agree to the limited proposal
of the Ministry that in the Annual Financial
Statement, the total receipts and expenditure of
the Union territories, without legislature, be
shown separately, Union territorywise. They,
however, desire that the details in respect of
each Union territory without legislature should
be available separately, Ministry-wise, in the
Demands for Grants so that a clear picture is
available about the exact field of responsibility
of the Ministry concerned who should be able to
give complete information to Members when
approached, without referring them to the nodal
Ministry.

45 The Committee recommend that in Part III
of the Demands for Grants—

(a) the existing monetary limit in respect
of the statement showing particulars of
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the provisions for transfer or gift of
Government. property to non-govern-
ment bodies be increased to Rs. 5 lakh;

(b) the existing limit im the statement
showing details of important non-Plan
provisions be increased to Rs. 25 lakhs;
and

(c) the existing limit in the Works An-
nexure showing details of works be in-
creased to Rs. 50 lakhs.

MGIPMRND—LS. II (Letter Unit)—2637 LS—12-2-87—050.



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA

SECRETARIAT PUBLICATIONS—1986
.SL Namg of Agent SL Name of Agent
No. No

ANDHRA PRADESH
1. M/s, Vijay Book Agency,

11-1-477, Mylargadda,
Secunderabad-500361,

BIHAR

2, M/s. Crown Book Depot, Upper
Bazar, Ranchi (Binar).

GUJARAY

3. The New Order Book Company,
Ellis Bridge, Ahmedabad-380006.
(T. No. 78065).

MADHYA FPRADESH

4, Modern Book House, Shiv Vilas
Palace, Indore City. (T. No,
35289).

MAHARASHTRA

6. M/s. Suuderdag Gian Chand,

601, Girguum Road, Near

Princeg Street, Bombay-400002,
6. The International Book Service,

Deccen Gymkhana, Poona-4

. The Current Book House, Maruti
Lane, Raghunath Dadaji Street,
Bombay-400001,

8. M/s. Usha Book Depot, ‘Law Book
Seiler and Publishers’ Agents
Govt., Publications, 585, Chira
Bazar Khan House, Bombay-
400002,

9. M&J Services, Publishers, Repre-
seutative Accounts & Law Book
Sellers, Mohan Kunj, Ground
Floor 68, Jyotiba Fuels Road,
Nalgaum-Dadar, Bombay-400014.

10. Subecribers Subscription Services
Indis, 21, Raghunath Dadaji
Street, an Floor, Bombay-400001.

TAMIL NADU

11. M/s. M, M. Subacription
Agencies, 14th Murali Street, (1st
floor) Mahslingapuram, Nungam-
bakkam, Madras-800034.
(T. No, 476858).

—

UTTAR PRADESH

12. Law Publishers, Sardar Pate]
Marg, P. B. No. 77, Allahabad,
UlP.

WEST BENGAL

13. M/s. Manimala, Buys & Sells,
1283, Bow Bazar Street, Calcutta-1.

DELHI

14, M/s. Jain Book Agency,
C-b, Connaught Place, New Delhs.
(T. No. 851663 & 350806).

15. M/s. J, M, Jaina & Brothers,
P, Box 1020, Morl Gate Delhi-
110008, (T. No, 2815064 & 230938).

16, M/s, Oxford Book & Stationery
Co, Scindis House, Connaught
I’lace, New Delhi-110001, (T, No
3313308 & 45886).

17. M/s, Bookwell, 2,72, Sant Niran-
kani Colony, Kingsway Camp,
Lethi- 1100908, (T. No, 7112309),

18. M/s. Rajendrag Book Ageacy,
IV-DR6S, Lajpat Nagsr, Old
Double Storey, New Delhi-11002¢.
(T. No. 6412362 & 6412131).

19, M/s. Ashok Book Agency,
BH.82, Poorvi Shalimar Bagh,
Deibri- 110038,

. M/s. Venug Enterprises,
B-2/85, Phase-II, Ashok Vihar,
Delhi.

M/s. Central News Agency Pvt.
Ltd, 28/80, Comnaught Circus,
New Delhi-110001. (T. No, 344448,
322705, 344478 & 3443508).

M/s. Amrit Book Co,

N-21, Connaught Circus,

New Delhi.

23. M/s. Books India Corporatiom
Publishers, Importers & Expor-
ters, L-27, Shastri Nagar, Delhi-
110052, (T, No. 269881 & 714468).

24, M/s. Blnlg Book Depot,
4378/4B, Lal Street,

Ansarl Road, Darya Ganj, New

Delhi-110002,

21.

22,
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